FORM A
PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTE 0 m DITORS OF
PBA INFR R V D

RELEVANT PARTICULARS
1. | Name of corporate debtor PBA Infrastructure Limited
2. | Date of incorporation of corporate | 31.07.1974

debtor

3. | Authority under which corporate Registrar of Companies - Mumbai
debtor is incorporated

4. | Corporate Identity No. of L45200MH1974PLCO17653
corporate debtor

5. | Address of the registered office Prakash 611,/3,V N Purav Marg CHEMBUR,

and principal office (if any) of Mumbiai City, Mumbai, Maharashtra, India,
corporate debtor 400071

6. | Insolvency commencement date | Order dated: 29.09.2026
in respect of corporate debtor Order uploaded on:30.09.2026

7. | Estimated date of closure of 28.03.2027 (180 days from the Insolvency
insolvency resolution process commencement date)

8. | Name and registration number of | Mr. Vijay P. Lulla
the insolvency professional acting | IBBI/IPA-001/IP-P00323/ 2017-18/10593
as interim resolution professional

9. | Address and e-mail of the interim | 201, Satchitanand Bldg., 12th Road, Opp. Ram

resolution professional, as Mandir, Khar (West), Mumbai - 400 052.
registered with the Board Registered Email: vijayplulla@rediffmail.com

10.| Address and e-mail to be used for | 203-B, Arcadia Building, 2nd Floor, NCPA Marg,
correspondence with the interim 195,Nariman Point, Mumbai - 400021
resolution professional Email: pbainfrastructure.cirp@gmail.com

11.| Last date for submission of claims | 14.10.2026

12.| Classes of creditors, if any, under | Not applicable as per information available with
clause (b) of sub-section (6A) of Interim Resolution Professional

section 21, ascertained by the
interim resolution professional

13.| Names of Insolvency Professionals | Not applicable as per information available with
identified to act as Authorised Interim Resolution Professional

Representative of creditors in a
class (Three names for each class)

14.| (a) Relevant Forms and Web link: https://ibbi.gov.in/en/home/downloads
(b) Details of authorized Not applicable.

representatives are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of PBA Infrastructure
Limited the on 29.09.2026. ( Order uploaded on 30.09.2026 )
The creditors of PBA Infrastructure Limited, are hereby called upon to submit their
claims with proof on or before 14.10.2026 to the interim resolution professional at the
address mentioned against entry No. 10
The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic
means.
Submission of false or misleading proofs of claim shall attract penalties.
Vijay P. Lulla
Interim Resolution Professional
PBA Infrastructure Limited
Date: 01.10.2026 IBBI Regn No. IBBI/IPA-001/1P-P00323/ 2017-18/10593
Place: Mumbai AFA: AA1/10593/02/300627/109089;Valid Till 30.06.2027
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Phoenix ARC Limited

Regd. Office: 3rd Floor, Wallace Tower 139-140/B/1, Crossing of Sahar Road and Western Express
Highway Vile Parle (East) Mumbai - 400 057. Tel: 022- 6849 2450, Fax : 022- 6741 2313
CIN: U67190MH2007PLC168303 Email: info@phoenixarc.co.in, Website: www.phoenixarc.co.in.

C NOTICE FOR E-A ON C

E-Auction Sale Notice for Sale of Inmovable Asset(s) under the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 read with provision to rule 8 and 9 of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and to the borrowers/guarantors/mortgagors in particular, that the under mentioned property mortgaged to
Phoenix Arc Limited pursuant to assignment of debt by Motilal Oswal Home Finance Limited (Earlier Known as Aspire Home Finance Corporation limited
-Assignor) will be sold on “AS IS WHERE IS, AS IS WHATEVER THERE IS AND WITHOUT RECOURSE BASIS”, by way of “online e-auction” for recovery
of dues and further interest, charges and costs etc. as detailed below in terms of the provisions of SARFAESI Act read with Rules 8 & 9 of Security Interest

Y

PhoenixARC

POSSESSION NOTICE

EDELWEISS ASSET RECONSTRUCTION COMPANY LIMITED
CIN: U67100MH2007PLC174759
Regd. Office: Edelweiss House, Off CST Road, Kalina, Mumbai 400098

APPENDIX IV [rule-8(1)] POSSESSION NOTICE (for Inmovable property)

Whereas, the Authorized Officer of the Secured Creditor mentioned herein, under the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest (Act), 2002 and in exercise of powers conferred under Section 13(12) read with (Rule 3) of the Security
Interest (Enforcement) Rules, 2002 issued a demand notice as mentioned below calling upon the borrower(s) to repay the amount men-
tioned in the notice within 60 days from-the date of receipt of the said notice.

Thereafter, Assignor mentioned herein, has assigned the financial assets to Edelweiss Asset Reconstruction Company Limited also as
its own/acting in its capacity as trustee of Trust mentioned hereunder (hereinafter referred as “EARC”). Pursuant to the assignment agree-
ments, under Sec.5 of SARFAESI Act, 2002, EARC has stepped into the shoes of the Assignor and all the rights, title and interests of

Terms and Conditions of E- Auction: 1. The Auction is conducted as per the further Terms and Conditions of the Bid document and as per the
procedure set out therein. Bidders may visit to the Web Portal: https:/www.auctionbazaar.com/ of our e-Auction Service Provider, M/s. ARCA EMART
PRIVATE LIMITED for bidding information & support, the details of the secured asset put up for e-Auction and the Bid Form which will be submitted
online. The interested buyers may go through the auction terms & conditions and process on the same portal and may contact to Chandrashekhar
Shriram Kumbhar 9372704932, Kiran Bhaskar Powar - 9372705151, Vaibhavi Mahesh Arondekar - 9653283534, Harshad Vishwanath Mhatre
- 7977247189, Krishnamurari Bajarangi Singh - 9619573479, & Sailesh lyengar 9833801159, details available in the above mentioned Web Portal
and may contact their Centralised Help Desk: + 91 83709 69696, E-mail ID: contact@auctionbazaar.com. 2. All the intending purchasers/ bidders
are required to register their name in the portal mentioned above as https://www.auctionbazaar.com/ and get user ID and password free of cost to
participate in the e-auction on the date and time as mentioned aforesaid. 3. For participating in the e-auction, intending purchasers/ bidders will have
to submit the details of payment of refundable Earnest Money Deposit of 10% of the Reserve Price of the Secured asset along with copies of the
PANCARD, Board Resolutions in case of Company and Address Proof on or before the Last date for submission of EMD mentioned above. Intending
purchasers/bidders are required to submit separate EMDs for each of the Items/Properties detailed herein above. 4. At any stage of the auction, the
Authorised Officer may accept/reject/modify/cancel the bid/offer or post-pone the auction without assigning any reason thereof and without any prior
notice. 5. The successful purchaser/bidder shall bear any statutory dues, taxes, fees payable, applicable GST on the purchase consideration, stamp
duty, registration fees, etc. that is required to be paid in order to get the secured asset conveyed/delivered in his/her/its favour as per the applicable law.
6. The intending bidders should make their own independent enquiries regarding encumbrances, title of secured asset put on auction and claims/rights/
dues affecting the secured assets, including statutory dues, etc prior to submitting their bid. The auction advertisement does not constitute and will not
constitute any commitment or any representation of Phoenix. The authorized officer of Phoenix shall not be responsible in any way for any third-party
claims/rights/due. 7. The prospective/intending bidder shall furnish an undertaking that he/she is not dis-qualified as per provisions of Sec.29 (A) of
Insolvency and Bankruptcy Code,2016 and failure to furnish such undertaking along with the KYC documents, shall automatically disqualify or he/she
bid will be rejected.

Place : Maharashtra

Assignor with respect to the financial assets along with underlying security interests, guarantees, pledges have vested in EARC in respect
Sr. || Borrower(s) / Go-borrower (s} Dsmand Notice Dateland | Description ofithe Immovable | Reserve Price, EMD'& Last Date of of ﬂllg financal asiis‘ance vailed ll)y the Borrowegr and EARC )gxgrciseus alts rights agsu the secure‘:i crgditor. e I e
No. Loan Account Amount Property Submission of EMD The borrower having failed to repay the amount, notice is hereby given to the borrower and the public in general that the undersigned being
X ’ 15-07-2023 R . - (Ei the Authorised Officer of Edelweiss Asset R truction Company Limited has taken possession of the property described herein below
IéfaNn.ch):(mgggﬂi” 180057410 For Rs. 14,29,768/- IE’IIz‘za’l\loHoﬁggy ﬁg‘d_ F2|(2)g|'1, Slalrglz?et Reserve P"f_zkﬁséi:]y(;’oom (Eight in exercise of powers cpnferred on him under sub-section (4) of section 13 of Act read with rule 8 of the Security Interest Enforcement) Rules,
1| Borrower: Prasad Kaluram Masne | (RuPees Fourtoen Laki | g " Sheiy, Taluke Karjat, | EMD: Rs. 80,000 (Eighty Thousand || | 2002 .on the date mentioned against each property S
Co-Borrower: Pranavi Prasad s YH e & ot Dist- Raigad, Maharashtra Only) S| | Name of |Name of [Loan Account Borrower Name & Amount & Date of | Date of [P
Masane evenEi ;:‘ ‘r)enly) Xty | 410101 Last date of EMD Deposit:21-10-2026 No | Assignor| Trust Number Co-Borrower(s) Name Demand Notice |Possession| Status
- Edel EARC LMUM- 1) Mrs Harshada Bhaskar Aher (Borrower & 29-10-2024 30.09.2026 | Physical
LAN: LXVIR00315-160003927 07-06-2024 ) ) Housing | TRUST |STH0000043714 legal heir of Mr. Vijay Dinkar Patil) &
Branch: Virar For Rs. 11,05.388/- Flat No.102 1St Floor A-Wing| Reserve Price: Rs.2,00,000/- (Two Finance | SC-447 2) Late Vijay Dinkar Patil (co-borrower & Rs.22.23,677.86
2 Borrower: Sanjay Kumar Mehilal (Rupees EI.eve’n Lakh Five Prathamesh Apt. Village Lakh Only) 1| Limited Mortgagor) (Since Deceased being represent- ”
Morya Thousand Three Hundreq |Dandipada Boisar (East) Boisar | EMD: Rs. 20,000/- (Twenty Thousand ed by his legal heir wife & Borrower Mrs.
Co-Borrower: Manju Sanjay & Eighty Eight Only) Palghar Maharashtra 401501 Only) Harshada Bhaksar Aher)
Kumar Morya Last date of EMD Deposit:21-10-2026 SCHEDULE PROPERTY: All the piece and parcel of the property situated at Flat no 201, of ‘A" Wing on 2nd Floor in Madhu Pushpa Arcade admeasur-
LAN: LXVAS00317-180061977 . . ing 525 sq ft built up area (which is inclusive of Balconies} on the land Old Survey No.7, New Survey No. 17, Hissa No. 7, admeasuring 480 sq. meter.
Branch: Vasai . ?;5'03}2%313, $Iath ,\I‘:’LI) 202,02NdR Fhloqu‘ tslal Rfsi:“’g P"ci' I_Qr?].ZJO,GZG_II_-h(Two Dombivli, within the limits of Kalyan Dombivli Municipal Corporation, Dombivali Division, within Registration Dist. Thane & Sub. Registration Taluka Kalyan.
3 Borrower: Prafulla Ashok Ru :Ls séevéntéen L-akh ngai Bizi\i/én dippRanS m;(haorbeao’ aHun dz:n&yThi:uss?: onl r;e € The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.
Thombre Se\?enty Thousand Nine Bhiwandi . Thane - , 21302 EMD: Rs. 27.0341- ('yl'wenty Szven The bor_rower in particular and ﬂ.leJ plublic in general is hereby c_autkr:\ned not to L_‘Je;:ll with the property and any dealings with _the property will
?ﬁ;iobr::wer. Shobha Ashok Hundred & Thirteen Only) | Maharashtra. Thousand &Thirty Four Only) :: sum::;t::::;;r?;:f the E Asset R uction pany Limited for the amount mentioned b;l(;)}u:n:lhlnte_res; tg&:;feon.
Last date of EMD Deposit:21-10-2026 ace: - Authorize icer
X % 03, Date: 01.10.2026 Edelweiss Asset Reconstruction Company Limited
LAN: LXPAN00316-170045493 24-03-2018 Flat No 303 3Rd Floor H Wing| Reserve Price: Rs.4,00,000/- (Four " pany
Branch: Panvel For Rs. 13,35,766/- |\ usar Complex 2, S No 1 H No Lakh Only) ¢ Edelweiss
4 |porrower: Sirajuddin Moinuddin ﬁ#{’:ﬁ;g'ﬁgﬂ;ﬂ;" 6 P A Mouje Mahapoli Tal Bhiwandi| EMD: Rs. 40,000/- (Forty Thousand m—
) - " Dist Thane Bhiwandi 401204 nly)
v oer: Sameena Sirauddin | Seven ttrel & S - Thane Maharashira Last date of EMD Deposit:21-10-2026
LAN: LXPEN00215-160005242 28-05-2018 Flat No. 308, 3Rd Floor, A-Wing, Reserve Price: Rs.13,00,000/-
Branch: Pen For Rs. 11,35,042/- Kanish Park, Shree Malang Rd., S. Thirteen Lakh Only)
5 |Borrower: Nilesh Raju Danane (Rupees Eleven Lakh No. 26, Hissa No. 1A, Nr. Dwarali | EMD: Rs. 1,30,000/- (One Lakh Thirty B
Co-Borrower: Raju Sahebrao Thirty Five Thousand | Ganesh Mandir  Dwarli, 421306 Thousand Only) CT;’;"’ t‘;;;;:;::‘;;omlzgs 41
Danane &Forty Two Only) Kalyan Thane Maharashtra Last date of EMD Deposit:21-10-2026 Regd. Office:-Aptech House, A-65, M.1.D.C l(\;lle;.rol Andheri (East), Mumbai - 400 093 Contact No.:- 022-68282300
LAN: LXPEN00216-170044809 04-05-2019 Reserve Price: Rs.3,10,000/- (Three X Noi- 022.68282399 Emails cs@aptech.ac.n Website:- www.aptech-worldwide.com
Branch: Pen For Rs. 10,89,395/- Flat No 201 2Nd Floor S No-26/1 Lakh Ten Thousand Only) - - ptecn.ac. - -ap -
o [eomovr St ocmn o | (et RSO |0 s s k| e e 1t v POSTAL BALLOT NOTICE
o-Borrower: Nilesh Bharat . N - ousand Only
Ombale "“"d’edg‘nw)"ety Five | Mumbai Maharashtra Last date of EMD Deposit:21-10-2026 To,
The bers,
LAN: LXVIR00315-160017277 08-03-2023 . Aptech Limited
Branch: Virar For Rs. 11.30. 214/ Flat No 203, Green Roof Homes, | Reserve Price: Rs.4,50,000/- (Four
7 Borrower: Dattu Pandurang (R:reez.EIe:veyn Lal;h Vangani Village, Taluka Ambernath, Lakh Fifty Thousand Only) NOTICE is hereby given that pursuant to provisions of Section 108 and 110 of the Companies Act, 2013 , as amended (“the Act”), read
Pradhan Thir‘z Thousand Two H No 1, Vangani, Thane, EMD: Rs. 45,000/- (Forty Five together with the Companies (Management and Administration) Rules, 2014, as amended (“the Management Rules”), General Circular
Co-Borrower: Gautam Dattu Hundre¥i & Fourteen Only) Maharashtra 421503 Thousand Only) No. 09/2024 dated September 19, 2024, the latest being General Circular No. 03/2025 dated September 22, 2025 issued by the Ministry
Pradhan Last date of EMD Deposit:21-10-2026 of Corporate Affairs, Government of India Secretarial Standard on General Meetings issued by the Institute of Company Secretaries of
LAN: L)'(AMBDO116-170029372 24-06-2019 Flat No 401, 4Th Floor, A Wing,| Reserve Price: Rs.6,37,000/- (Six India (”.SS»Z"), Regulation 44 of the SEBI (Listing Oblligations an(lilDislclosure Requirer.nentsl) Regl{lations, 2015, as ameﬁ(liedl("the LODR
Branch: Amber!\ath For Rs. 12,99,317/- Bldg No-D, S No 26, H No 7/5,| Lakh Thirty Seven Thousand Only) Regulations”) and any other applicable law, rules, circulars, notifications and regulations (including any statutory modification(s) or re-
8 Borrower: Pravin Atmaram (Rupees Twelve Lakh Dwarli  Village, Bhal Taluka, EMD: Rs. 63,700/ (Sixty Three enactment(s) thereof, for the time being in force), the Company has on September 30, 2026 dispatched the Postal Ballot Notice to all
gha;an . Sankalpee Pravi N".‘I_e':y N|:e T:m:‘s;nd Ambernath, Thane, Maharashtra| Thousand Seven Hundred Only) the Members of the Company whose names appear in the Register of Members of the Company or in the Register of Beneficial Owners
C:'avg:ower' ankalpee Fravin Se';le:nte"; (r)enl ) - 421503 Last date of EMD Deposit:21-10-2026 maintained by the Depositories, as on September 25, 2026. The Postal Ballot Notice are sent through electronic mail to the members
07-06-2018 Y whose e-mail addresses are registered with the Company or with the Depositories. The Notice of Postal Ballot was sent only through
LAN: LXPAN00316-170046759 For Rs. 1; 01.975/- Flat No-001, S.No-15, H.No-6(P), | Reserve Price: Rs.4,50,000/- (Four electronic mode.
Branch: Panvel o] Ground FIr Kausar Complex-2, Lakh Fifty Thousand Onl: - . . . ) )
9 |Borrower: Mohd Mugeem Ansari (Rtap"e:;:::::rt‘zenih:kh B Wing Mahapoli Bh‘i)wandi EMD: Rs. ZS,OOO/- (Forty F)ice Postal Bal!ot Notice is sent for seeking approval of the Members of the Company by electronic means for passing of Ordinary Resolution
Co-Borrower: Shabana Mohd. Hundred & Seventy Five Near Hira School401204 Thane Thousand Only) for following agenda:-
Muqueem Ansari Maharashtra India Last date of EMD Deposit:21-10-2026 T P nisap B
Only) 1. To approve the request of Mr. Utpal Sheth for re-classification from “Promoter Group Category” into “Public Category”.

Sd/-,
Date : 01.10.2026 Authorised Officer, Phoenix ARC Limited

Branch Office: ICICI Bank Ltd, Ground Floor, Ackruti Centre, MIDC, Near
Telephone Exchange, Opp Ackruti Star, Andheri East, Mumbai- 400093.

?1CcICI Bank

PUBLIC NOTICE-TENDER CUM E-AUCTION FOR SALE OF SECURED ASSET
See proviso to Rule 8(6)

Notice for sale of immovable asset(s

E-Auction Sale Notice for the sale of immovable asset(s) under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest
(Enforcement) Rules, 2002.

This notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the
below described immovable property mortgaged/ charged to the Secured Creditor, the Physical Possession of
which has been taken by the Authorised Officer of ICICI Bank Limited will be sold on'As is whereis','As is what is'
and 'Whatever thereis' as per the brief particulars given hereunder;

Sr. Name of Details of the Amount |Reserve| Date and | Date &
No. Borrower(s)/ Secured asset(s) Outstanding|_Price | Time of | Time of
Co-Borrowers/ with known Earnest| Property |E-Auction
Guarantors/ encumbrances, if any Money | Inspection
Loan Account No. Deposit

(A) (B) © (D) (E) (F) G)

1. | Mrs. Bilkis Salim Flat No. 064, 6th Floor, Building No. Rs. Rs. October November
Shaikh (Borrower) C, "Amantra Co-operative Housing  [71,22,653/-| 57,50, | 21,2026 | 07,2026
Mr. Mukhtar Ahmad Society Ltd (REGD)", "Amantra As on 000/- From From
Shaikh (Co Borrowers) | Complex", Near Kalyan Bhiwandi September| Rs. |11:00 AM |11.00 AM
Loan Account No. Bypass, S.No/H No. 34P, 36P, 36A(P),| 22,2026 | 5,75, To Onward
LBKLY00004517721 |36B(P), 36/2P, 37/1, 37/P, 37/2P, 0607- | 02:00 PM

49/1/1, 49/1/2, 49/2 TO 49/9, 50P,
51P, 52P, 52/2/4, 52/1A, 53/8, 53/16P
& 53/18, Village Ranjanoli, Tal-
Bhiwandi, Thane- 421302
Admeasuring An Area of About
63.45 Sq Mtrs Carpet Area Along
With One Covered Parking

2. | Mr. Sumi Sundaran Flat No. 903, 9th Floor, G Wing, Rs. Rs. October [November
Panicker (Borrower) Project Name "Lodha Panacea II", 58,61,546/-| 54,50, | 22,2026 | 07,2026
Mrs. Swapnali Building Name Lodha Panaceabehind As on 000/~ From From
Sanjeevkumar Swami [D Mart Next To Jain Temple, Off September| Rs. |[11:00 AM | 11.00 AM
Mr. Siddhesh Dombivali Manpada Road, Village 15,2026 | 5,45, To Onward
Sanjeevkumar Swami Bhopar, Dombivali East, Tal- Kalyan, 000/- | 02:00 PM
(Co-Borrowers) Thane- 421204 Admeasuring An
Loan Account No. Area of About 612 Sq Fts i.e 56.86 Sq
LBMUMO00005539670 |Mtrs Carpet Area, 72 Sq Fts i.e. 6.69

Sq Mtrs Ebvt Area Along With 1
Open Car Parking Space Allotted

3. | Mr. Sudhir Baliram Flat No.402, 4th Floor, Geetashri Rs. Rs. October November
Shinde (Borrower) Apartment, City Sr No.613, Station  |44,98,787/-| 43,50, | 22,2026 | 07,2026
Mrs. Sanjali Sudhir Road, Near Saroj Appt., Kalwa, As on 000/~ From From
Shinde (Co Borrowers) | Tahne- 400605 Admeasuring An September| Rs. | 02:00 PM |11.00 AM
Loan Account No. Area of 525 Sq.ft. Built Up Area 15,2026 | 4,35, To Onward
LBMUMO00005326765 000/~ | 05:00 PM
LBMUMO00005326766
LBMUMO00007179286

4. | Mrs. Deepa Deepak  |Flat No. 702, 7th Floor, Building No. Rs. Rs. October [November
Gamre (Borrower) 2, Vaishnavi Enclave, Vijay Nagar, 43,70,681/-| 29,00, | 23,2026 | 07,2026
Mr. Deepak Madhukar |Amrai, Kalyan East, Survey No. 30, As On 000/~ From From
Gamre (Co Borrowers) [Hissa No. 19 (P), Tisgaon, Thane September| Rs. 11:00 AM | 11.00 AM
Loan Account No. 421306 Admeasuring An Area of 15,2026 | 2,90, To Onward
LBKLY00005079070 |34.02 Sq.mtr. Carpet Area + 2.36 Mtr. 000/- | 02:00 PM

(FB)+5.57 Sg.mtr. Open Terrace

5. | Mr. Ashish Rammurat |Flat/ Unit Being No. 1209, 12th Floor, Rs. Rs. October [November
Vishwakarma Building No. 25 Runwal Gardens 41,92,085/-| 49,00, | 23,2026 | 07,2026
(Borrower) Mrs. Soni  |Phase 3 Bldg No. 24- 26, Survey No. | As On 000/- From From
Vishwakarma 4/1, 472, 4/3, 4/4, 4/5, 4/6, 4/9, 4/11, |September| Rs. | 02:00 PM [11.00 AM
(Co Borrowers) 5/1,5/2, 5/3, 5/4, 5/5, 5/6, 6/1, 6/2, 15,2026 | 4,90, To Onward
Loan Account No. 6/3,7/1,7/2A, 7/2B, 7/2C, 7/3A, 7/3B, 000/~ | 05:00 PM
LBMUMO00005578563 |8/1, 8/2, 8/3, 8/4, 8/5, 8/6, 8/7, 8/8,

8/9, 9/1, 9/2, 9/3, 9/4, 9/5, 9/6, 9/7,
9/8, 10, 11, 12/1, 12/2, 12/3, 12/4,
12/5, 12/6, 12/7, 12/8, 12/9, 12/10,
12/11, 12/12, 12/13, 12/14, 13, 14/1,
14/2A, 14/2B, 14/3, 14/4, 14/5, 15,
17/1,17/2,17/3, 17/4, 17/5, 17/6,
17/7,17/8,17/9, 17/10, 17/11, 18, 19,
22,23/1, 23/2, 23/3, 23/10, 37/1,
37/2B, 37/2C, 37/2D, 37/3, 37/4,
37/21, 38/1, 38/2, 39/1, 39/2, 39/3,
40, 41/1A, 41/1B, 41/2, 41/3, 41/4,
44/1, 44/4, 44/5A, 44/5B, 44/6A,
44/6B, 44/7, 44/8, 44/9, 44/10, 44/11,
44/12, 44/13, 44/14, 44/15, 44/16,
44/17, 44/18, 44/19, 49, 50/1, 50/2,
50/3 At Village Gharivali, And Survey
NOS. 44/1, 44/2, 44/3, 44/4, 44/5,
44/6, 44/7, 44/8, 44/9, 44/10, 44/11,
44/12, 45/1, 45/2, 45/3, 45/4, 45/5A,
45/5B, 45/6, 46/1, 46/2A, 46/2B, 46/3,
47,49, 50, 51(PT), 52/1, 52/2, 53/1A,
53/1B, 53/2A, 53/2B, 53/3A, 53/3B,
94(PT) Village Userghar, Gharivali,
Dombivali East, Tal - Kalyan, Thane
421204 Admeasuring An Area of
Admeasuring 528.300 Sq.ft.carpet
Area (Equivalent To 49.08) Plus
1.91.sq Mtrs, Deck Area And 0.00
Sqg.mtrs Utility Area.

The online auction will take place on the website (URL Link-https:/BidDeal.in) of e-auction agency
ValueTrust Capital Services Private Limited. The Mortgagors/ noticee are given a last chance to pay the total
dues with further interest till November 06, 2026 before 05:00 PM failing which, this secured asset will be sold as
erschedule.
'llj'he Prospective Bidder(s) must submit the Earnest Money Deposit (EMD) Demand Draft (DD) (Refer ColumnE) at
ICICI Bank Limited, Level 3-5, 74 Techno Park, Opp SEEPZ Gate No. 02, Marol MIDC, Andheri East, Mumbai 400
093 on or before November 06,2026 before 04:00 PM and thereafter they need to submit their offer through the
above mentioned website only on or before November 06,2026 before 05:00 PM along with scanimage of Bank
acknowledged DD towards proof of payment of EMD. Kindly note, in case prospective bidder(s) are unable to
submit their offer through the website then signed copy of tender documents may be submitted at ICICI Bank
Limited, Level 3-5, 74 Techno Park, Opp SEEPZ Gate No. 02, Marol MIDC, Andheri East, Mumbai 400 093 on or
before November 06, 2026 before 05:00 PM. Earnest Money Deposit DD/PO should be from a Nationalised/
Scheduled Bank in favour of “ICICI Bank Limited” payable at Mumbai.
For any further clarifications with regards to inspection, terms and conditions of the e-auction or submission of
tenders, kindly contact ICICI Bank Limited on 8087215742/9004392416.
The Authorised Officer reserves the right to reject any or all the bids without furnishing any further reasons. For
detailed terms and conditions of the sale, please visit www.icicibank.com/n4p4s

Date: October 01, 2026 Authorized Officer

The Postal Ballot Notice along with the Explanatory Statement, instructions and manner of e-Voting process is available on the Company’s
website at https://www.aptech-worldwide.com/investors/news-and-notifications

Pursuant to Regulation 44 of SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015, the Company has engaged
National Securities Depository Limited (NSDL) for the purpose of providing e-voting facility to all its members. The detailed process of
e-voting is available in the Notice.

The Board of Directors of the Company has appointed Mr. Jay Mehta, Practicing Company Secretary (FCS No.: 8672) as the Scrutinizer
for conducting the Postal Ballot Process through remote e-voting in a fair and transparent manner and in accordance with the provisions
of the Act and the rules made thereunder.

The Company has engaged the services of NSDL for the purpose of providing e-voting facility to all its Members. The e-voting facility will
be available during the following period:

Cut-off date for Remote E-Voting Eligibility Friday, September 25, 2026

www,freepressjournalin

(X:] State Bank of India

HOME LOAE CENTRE GHATKOPAR (15426):-1st Floor,
Ashok Silk Mills Compound, Lbs Marg, Ghatkopar (west) Mumbai:400086
Phone No: 022-25009123,25009124 Mail Id: Racpc.ghatkopar@sbi.co.in

POSSESSION NOTICE [See Rule 8(1)] (For Inmovable Property)

Accountno. 40746893496
Whereas, The undersigned being the Authorized Officer of State Bank of India
under the Securitization and Reconstruction of Financial Asset and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred
under section 13(12) read with rule 3 of the Security Interest (Enforcement)
Rules, 2002 issued demand notice dated 06.07.2026 calling upon the Borrower
to Mr. Atul Devendra Mishra & Mrs. Ragini Atul Mishra repay the amount
mentioned in the notices aggregating Rs. 1,87,67,461/- (Rupees One Crore
Eighty Seven Lac Sixty Seven Thousand Four Hundred Sixty One Only) as
on 06.07.2026 with further interest, Cost, Charges, etc. within 60 days from the
date of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the
borrower/guarantors and the public in general that the undersigned has taken
possession of the property described herein below belonging to Mr. Atul
Devendra Mishra & Mrs. Ragini Atul Mishra in exercise of powers conferred
on him under section 13(4) of the said Act read with rule 8 and 9 of the said rules
onthe dated. 29.09.2026
The borrower/guarantors in particular and the publicin general are hereby cautioned
not to deal with the property and any dealings with property will be subject to the
charge of the State Bank of India for an amount of Rs. 1,87,67,461/- (Rupees
One Crore Eighty Seven Lac Sixty Seven Thousand Four Hundred Sixty
One Only) as on 06.07.2026 with interest, cost and incidental charges thereon.
The Borrower's attention is invited to provisions of sub-section (8) of section 13
ofthe Act, in respect of time available, to redeem the secured assets.
Hexk*DESCRIPTION OF THE IMMOVABLE PROPERTY**
Flat No.1501, 15th floor, D building, Avant Hillway Supreme, CTS No. 610A/
1B/2, 610, Survey No. 267(P), Malad East, Borivali, Mumbai- 400097

Sd/-
Authorized Officer,
State Bank of India

Place : Mumbai
Date :29.09.2026

MUMBAI SLUM
IMPROVEMENT BOARD [MGADANC==

A REGIONAL UNIT OF

(MAHARASHTRA HOUSING AND AREA
DEVELOPMENT AUTHORITY)

Tel no. - 022-66405250, E-mail - eee.east1@gmail.com
Ref. no. EE/East/MSIB / etender / 41 / 2026-27
e-TENDER NOTICE No. 41

Executive Engineer (East) Division, Mumbai Slum Improvement
Board, (Unit of MHADA) Room No. 536, 4th floor, Griha Nirman
Bhavan, Bandra (East), Mumbai-400051 Phone Number (022)
66405251 is inviting Open/Regular e-Tender for the 21 number of
works in the form of B1 (Percentage Rate) from the Registered
contractors inthe corresponding appropriate class of contractor or any
Govt. / Semi Govt. organization, via online e-tendering system. The
detailed tender notice and Tender Documents shall be available & can
be downloaded from Government of Maharashtra portal
https://mahatenders.gov.in, Bidding documents can be loaded on
the website. Thetender Document sale start on dated 06.10.2026,
10.05 am to Document sale end date 13.10.2026, 6.15 pm.
Corrigendum / Amendments if any could be published only on the
https://mahatenders.gov.in _website. TheCompetent Authority
reserves the right to reject any or all the tenders without assigning any
reason there ofConditional offers will not be accepted.

MHADA - Leading Housing Authority in the Nation
CPRO/A/745

Remote E-Voting Commencement Date and Time Thursday, October 01, 2026 @9.00 a.m.

Remote E-Voting End Date and Time Friday, October 30, 2026 @5.00 p.m.

The e-voting module shall also be disabled for voting after Friday, October 30, 2026 at 5.00 P.M. (IST). Once the vote on a resolution is
cast by the shareholder, the shareholder shall not be allowed to change it subsequently.

The members whose names appeared in the Register of Members/ List of Beneficial Owner as on the cut-off date are entitled to vote on
the resolution set forth in the postal ballot notice. The voting right of the members shall be reckoned in proportion to the paid-up equity
share held by them as on the cut-off date. A person who is not the member as on the cut-off date shall treat the postal ballot notice for
information purpose only.

The manner of voting on the proposed resolution is restricted only to e-voting i.e. by casting votes electronically instead of submitting
postal ballot forms. For this purpose, the Company has engaged the services of NSDL as the agency to provide e-voting facility. The
instructions for e-voting are appended to the notice of Postal Ballot dispatched on September 30, 2026.

Members whose shares are held in electronic form, the email address should be registered with the respective Depository Participant
and in respect of shares held in physical form, members are requested to update their email address by writing to the Company’s
Registrar and Share Transfer Agent, KFin Technologies Limited, either by sending an email to einward.ris@kfintech.com or by post to
the following address: KFin Technologies Limited, Selenium Tower B, Plot 31 & 32, Financial District, Nanakramguda, Serilingampally
Mandal, Hyderabad — 500032.

Based on the Scrutinizer’s Report, the Results of remote e-voting will be declared on or before Sunday, November 01, 2026 before the
end of Business hours at Deemed Venue at Aptech House, A-65, MIDC Marol, Andheri (East), Mumbai 400093. The declared Results,
along with the Scrutinizer’s Report, will be available forthwith on the Company’s website at https://www.aptech-worldwide.com/ and
will also be available on the website of BSE Limited at www.bseindia.com and NSE Limited on https://www.nseindia.com/ where the
Company’s shares are listed and on the website of NSDL at www.evoting.nsdl.com.

For any queries or grievances pertaining to e-voting, shareholders are requested to contact Anil Dalvi, Manager, Kfin Technologies Limited

Selenium Tower B, Plot 31 & 32, Financial District, Nanakramguda, Serilingampally Mandal, Hyderabad -500032 Contact details: Email

id- einward.ris@kfintech.com; Contact number-1800-309-4001. Shareholders can also contact: Anubhav Saxena, Manager, National

Securities Depository Limited, 4th Floor, A Wing, Trade World, Kamala Mills Compound, Senapati Bapat Marg, Lower Parel, Mumbai
-400013, India, Contact details: evoting@nsdl.com Contact number- 022-4886 7000.

By Order of the Board

For Aptech Limited

Sd/-

Shruti Laud

Company Secretary and Compliance Officer

Membership No — A38705

Date: September 30, 2026
Place: Mumbai

Notice under section 13(2) of the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (The Act)

Particulars of Mortgaged
property/properties
(B)

Date Of Outstanding
NPA amount (Rs.)
() (D)

Sr. Name of Borrower(s)
No. A

1. | Loan Account No. ALL THAT PERMISES BEING FLAT NO. 23.03.2021 | Rs. 38,25,915.41/-

HHLBAD00407542 104 3RD FLOOR, BUILDING NO. 104, (Rupees Thirty Eight

1. PUSHPA KESHAV ADMEASURING 283 SQ. FT. (CARPET Lakh Twenty Five
JADHAV AREA) [INCLUDING 15.5 SQ. FT. DRY Thousand Nine Hundred

2. SUSHILA KESHAV BALCONY FLOWER BED 35.5 SQ. FT. Fifteen and Paise Forty
JADHAV OPEN TERRACE], IN THE BUILDING One Only) as on

“SAMRUDHI EVERGREENS”, GUT NO. 4
(2, 5,7 & 10), NEAR JOVALI BRIDGE, OPP.
PRIME WATER COMPANY, VILLAGE
SAPE, KARJAT ROAD, BADLAPUR
(EAST), THANE - 421503, MAHARASHTRA.

13.08.2026

2. [ Loan Account No. PROPERTY BEING RESIDENTIAL FLAT / 16.04.2021 | Rs. 19,70,545.72/-

HDHLTHN00491161 UNIT NO. E - 1206, ON THE 12TH, FLOOR, (Rupees Nineteen Lakh
1. LAVANYA CHINTAN (1 BHK GOLD), ADMEASURING CARPET Seventy Thousand Five
CHHEDA AREA 500 SQ. FT., WITH ONE CAR Hundred Forty Five and
2. CHINTAN PREMCHAND | PARKING, CONSTRUCTED IN THE Paise Seventy Two Only)
CHHEDA PROJECT “LAKESHORE GREENS - CASA as on 14.08.2026
3. PREMCHAND DEVJI PRIMIA”, PROJECT NO. 3”, SITUATED IN
CHHEDA THE VILLAGE KHONI, SR. NO. 104/6,

104/8, 100/2, 104/9, 104/5, 104/7,
104/3,102/2, 102/4, 100/1, KALYAN SIL
ROAD, DOMBIVALI (E), PALAVA, THANE,
MAHARASHTRA.

3. | Loan Account No. FLAT NO. 201, SECOND FLOOR, 23.03.2021 | Rs. 40,77,091.67/-

HHLBOI00305840 ADMEASURING ABOUT 57.69 SQ. MTRS. (Rupees Forty Lakh
1. MANGESH DIGAMBAR | CARPET AREA, IN TYPE - B A, BUILDING Seventy Seven
GADGIL NO. 07, ALONGWITH PROPORTIONATE Thousand Ninety One

2. PALLAVI M GADGIL
ALIAS PALLAVI
MANGESH GADGIL

SHARE AND RIGHTS IN COMMON AREAS
AND FACILITIES, IN THE PROJECT
KNOWN AS “IPSIT NAVODAY”, JAWAHAR
VIDYALAYA MARG, OFF OLD SATPATI
ROAD, VILLAGE SHIRGAON, TALUKA-
PALGHAR (EAST), DISTT. THANE -
401404, MAHARASHTRA.

and Paise Sixty Seven
Only) as on 14.08.2026

4. | Loan Account No.

HHLTHN00287550

1. UMESH
UNNIKRISHNAN NAIR
ALIAS UMESH U. NAIR

2. ANUJ UNNIKRISHNAN

ALL THAT FLAT NO. 704, ON 7TH FLOOR,
IN BUILDING NO. - 1, HAVING CARPET
AREA OF 646. 12 SQ. FT. (60.04 sQ.
MTRS.), IN THE COMPLEX KNOWN AS
‘MANOHAR VIKAS RESIDENCY”,
SITUATED ON LAND BEARING SURVEY

29.03.2019 | Rs. 40,81,411.98/-
(Rupees Forty Lakh
Eighty One Thousand
Four Hundred Eleven
and Paise Ninety Eight
Only) as on 14.08.2026

NAIR NO. 52, HISSA NO. 3/2, WARD NO. 2/9 IN
3. JANAJA U. NAIR VILLAGE KULGOAN, TALUKA -
ALIAS JANAJA AMBERNATH, HENDREPADA, BADLAPUR

UNNIKRISHNAN NAIR | (W), THANE - 421503, MAHARASHTRA.

5. [ Loan Account No. ALL THAT PREMISES BEING FLAT NO. 06.04.2021 | Rs. 41,43,638.47/-

HLAPANDO00490675 402, ON 4TH FLOOR, B - WING, (Rupees Forty One Lakh
1. MEHMOOD ALI ADMEASURING 71.00 SQ. MTRS. Forty Three Thousand
SHAIKH ALIAS (CARPET), OF THE BUILDING KNOWN AS Six Hundred Thirty Eight
MEHMOOD ALI M. “SARASWATI CHSL”, CONSTRUCTED ON and Paise Forty Seven
SHAFI SHAIKH LAND OLD SY. NO. 03, NEW SY. NO. 57, Only) as on 14.08.2026
(PROPRIETOR) HISSA NO. 4 AND 5, SITUATED AT MIRA
TIP TOP UNISEX VILLAGE, NEAR DON BOSCO SCHOOL,
SALON PLEASANT PARK, MIRA ROAD EAST,
2. PARVEEN BANO DIST. THANE - 401107, MAHARASHTRA
MEHMOOD ALI
SHAIKH ALIAS

PARVEEN BANO

@ace: Mumbai ICICI Bank Limited/

That the above named borrower(s) have failed to maintain the financial discipline towards their loan account (s) and as per books
of accounts maintained in the ordinary course of business by the Company, Column D indicates the outstanding amount.
Due to persistent default in repayment of the Loan amount on the part of the Borrower(s) the above said loan account has been
classified by the Company as Non Performing Asset (as on date in Column C) within the guidelines relating to assets classification
issued by Regulating Authority. Consequently, notices under Sec. 13(2) of the Act were also issued to each of the borrower.
In view of the above, the Company hereby calls upon the above named Borrower(s) to discharge in full his / their liabilities towards
the Company by making the payment of the entire outstanding dues indicated in Column D above including up to date interest,
costs, and charges within 60 days from the date of publication of this notice, failing which, the Company shall be entitled to take
possession of the Mortgaged Property mentioned in Column B above and shall also take such other actions as is available to the
Company inlaw.
Please note that in terms of provisions of sub - Section (8) of Section 13 of the SARFAESI Act, “A borrower can tender the entire
amount of outstanding dues together with all costs, charges and expenses incurred by the Secured Creditor only till the date of
publication of the notice for sale of the secured asset(s) by public auction, by inviting quotations, tender from public or by private
treaty. Further it may also be noted that in case Borrower fails to redeem the secured asset within aforesaid legally prescribed time
frame, Borrower may not be entitled to redeem the property.”
In terms of provision of sub-Section (13) of Section 13 of the SARFAESI Act, you are hereby prohibited from transferring, either by
way of sale, lease or otherwise (other than in the ordinary course of his business) any of the secured assets referred to in the
notice, without prior written consent of secured creditor.
Authorized Officer
For Asset Reconstruction Company (India) Limited

Place : THANE (Trustee of ARCIL CPS - IV - Trust)

Sd/-
MSIB Board, Mumbai
Follow us: @mhadaofficial
nline E - Auction Sale Of Asset
kota k 1 COMPLEX, BANDRA (E) MUMBAI, MAHARASHTRA, PIN CODE-400 051
1 BRANCH OFFICE: 5" Floor, Adamas Plaza, Kunchi Kurve Nagar, Kolivery
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE ASSETS UNDER THE SECURITISATION AND
8(5) READ WITHPROVISO TO RULE 9 (1) OF THE SECURITY INTEREST (ENFORCEMENT) RULE, 2002.
SUBSEQUENT TO THE ASSIGNMENT OF DEBT IN FAVOUR OF Kotak Mahindra Bank Limited (hereinafter referred to as
KMBL HAS TAKEN THE PHYSICAL POSSESSION OF BELOW DESCRIBED IMMOVABLE PROPERTY (HEREINAFTER
CALLED THE SECUREDASSET) MORTGAGED/CHARGED TO THE SECURED CREDITOR 0n 02.06.2026.
THAT THE BANK HAS DECIDED TO SALE THE SECURED ASSET THROUGH E-AUCTION UNDER THE PROVISIONS OF
THE SARFAESIACT, 2002 ON "AS IS WHERE IS”, "AS IS WHAT IS, AND “WHATEVER THERE IS" BASIS FOR RECOVERY
OUTSTANDING AS ON 28.09.2026 ALONG WITH FUTURE APPLICABLE INTEREST TILL REALIZATION, UNDER THE
LOANACCOUNT NO. HOU/KRDI/1116/329906; LOAN AVAILED BY Mr. Santosh Rambhau Pote, Mr. Shashikant Raghunath

Executive Engineer (East),

(fIcDXinJe o)
i REGISTERED OFFICE: 27 BKC, C 27, G-BLOCK, BANDRA KURLA

Kotak Mahindra Bank, vitage, kaiina, Mumbai - 400098, Kotak Mahindra BankLtd,
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTERESTACT, 2002 UNDER RULE
“KMBL/The Bank”) BY PNB Housing Finance Limited (hereinafter referred to as “PNBHFL") THE AUTHORISED OFFICER OF
NOTICE IS HEREBY GIVEN TO THE BORROWER (S) AND GUARANTOR (S) IN PARTICULAR AND PUBLIC IN GENERAL
OF Rs.6,78,73,269/-(Rupees Six Crore Seventy Eight Lakh Seventy Three Thousand Two Hundred Sixty Nine Only)
Shinde, Mr. Changdeo Gangaram Kadam and M/S Ozone Infra Projects AS PER BELOW DETAILS.

PARTICULAR DETAIL

DATE OF AUCTION 22.10.2026

TIME OF AUCTION BETWEEN 12:00 PM TO 1:00 PM WITH UNLIMITED EXTENSION OF 5 MINUTES
RESERVE PRICE For Property No.1: Rs.1,78,00,000/-

(Rupees One Crore Seventy Eight Lakh only)
For Property No.2: Rs.1,78,00,000/

(Rupees One Crore Seventy Eight Lakh only

For Property No.1: Rs.17,80,000/-

(Rupees Seventeen Lakh Eighty Thousand only)
For Property No.2: Rs.17,80,000/-

(Rupees Seventeen Lakh Eighty Thousand only)
21.10.2026 UP TO 6:00 PM. (IST.)

EARNEST MONEY DEPOSIT (EMD)

LAST DATE FOR SUBMISSION OF
EMD WITHKYC

DESCRIPTION OF THE SECURED ASSET

Property No.1:All that piece and parcel of property bearing Flat No.701,
situated on the 7" Floor, of the building “Yash Signature” “Arjun Gawabd
Estate”, Opposite Telecom Factory, V.N Purav Marg, Sion Trombay Road
Chembur Kurla, Deonar, Mumbai Maharashtra-400088.

Property No.2:All that piece and parcel of property bearing Flat No.702,
situated on the 7" floor, of the building “Yash Signature” “Arjun Gawand
Estate”, opposite Telecom Factory, V.N. Purav Marg, Sion Trombay Road
Chembur Kurla, Deonar, Mumbai, Maharshtra-400088.

Name of the Mortgagor: For Property No.1:M/S Ozone Indra Projects
through its partner 1)Mr. Santosh Rambhau Pote, 2)Mr. Shashikant
Raghunath Shinde,3)Mr. Changdeo Gangaram Kadam

For Property No.2:M/S Ozone Indra Projects through its partner

1)Mr. Santosh Rambhau Pote,2)Mr. Shashikant Raghunath Shinde

3)Mr. Changdeo Gangaram Kadam

(a)SocietyDues as on 15-06-2026

FlatNo.701 Rs 3,46,469/-

FlatNo.702 Rs3,23,786/-

Disclosure: -The developer allegedly claims that there is some unpaid
balance sale consideration for Flats 701 and 702 and has issued demand
notices claiming such amounts. Prospective bidders should independently
verify the legitimacy, enforceability, quantum, and legal implications of these
claims, including whether any liability may pass to the purchaser after the
sale. The property is being sold strictly on an "as is where is", "as is what is",
"whatever there is", and "without recourse" basis. Accordingly, the bank and
its representatives does not provide any representation or warranty regarding
such claims and shall not be liable for any disputes, litigation, costs, or
consequences arising from the developer's demands or related proceedings.

KNOWN ENCUMBRANCES

The Borrowers' Attention Is Invited To The Provisions Of Sub Section 8 Of Section 13, Of The Act, In Respect Of The Time Available, To
Redeem The Secured Asset.

Borrowers In Particular And Public In General May Please Take Notice That If In Case Auction Scheduled Herein Fails For Any Reason
Whatsoever Then Secured Creditor May Enforce Security Interest By Way Of Sale Through Private Treaty.

In Case Of Any Clarification/requirement Regarding Assets Under Sale, Bidder May Contact Mr. Pankaj Rai (mob No.
+917768003567), Anuj Bhasin (9726417250), Rajender Dahiya (8448264515) kshitijj Anant (mob No. +918104111965), Agnel Pillai
(7208058972) Bidder May Also Contact The Bank's Ivr No. (+91-9152219751) For Clarifications.

For Detailed Terms And Conditions Of The Sale, Please Refer To The Link Hitps kotak.
In The Bank's Website |.. Www.kotak.com And/or On Hitp://bankauctions.in/

PLACE: Maharashtra, Mumbai

Date:01.10.2026

ctions.html  Provided

For Kotak Mahindra Bank Limited,
Authorized Officer

FORM A
PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTE m DITORS OF
PBA IN R V D

RELEVANT PARTICULARS
PBA Infrastructure Limited
31.07.1974

1. | Name of corporate debtor

Date of incorporation of corporate
debtor

3. | Authority under which corporate
debtor is incorporated

4. | Corporate Identity No. of
corporate debtor

5. | Address of the registered office
and principal office (if any) of
corporate debtor

6. | Insolvency commencement date
in respect of corporate debtor

7. | Estimated date of closure of
insolvency resolution process

8. | Name and registration number of
the insolvency professional acting
as interim resolution professional
9. | Address and e-mail of the interim
resolution professional, as
registered with the Board

10.| Address and e-mail to be used for
correspondence with the interim
resolution professional

11.| Last date for submission of claims
12.| Classes of creditors, if any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional
13.| Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a
class (Three names for each class)
14.| (a) Relevant Forms and

(b) Details of authorized
representatives are available at:

N

Registrar of Companies - Mumbai

L45200MH1974PLC017653

Prakash 611,/3,V N Purav Marg CHEMBUR,
Mumbai City, Mumbai, Maharashtra, India,
400071

Order dated: 29.09.2026

Order uploaded 0n:30.09.2026
28.03.2027 (180 days from the Insolvency
commencement date)

Mr. Vijay P. Lulla

IBBI/IPA-001/IP-P00323/ 2017-18/10593

201, Satchitanand Bldg., 12th Road, Opp. Ram
Mandir, Khar (West), Mumbai - 400 052.
Registered Email: vijayplulla@rediffmail.com
203-B, Arcadia Building, 2nd Floor, NCPA Marg,
195,Nariman Point, Mumbai - 400021

Email: pbainfrastructure.cirp@gmail.com
14.10.2026

Not applicable as per information available with
Interim Resolution Professional

Not applicable as per information available with
Interim Resolution Professional

Web link: https://ibbi.gov.in/en/home/downloads
Not applicable.

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of PBA Infrastructure
Limited the on 29.09.2026. ( Order uploaded on 30.09.2026 )
The creditors of PBA Infrastructure Limited, are hereby called upon to submit their
claims with proof on or before 14.10.2026 to the interim resolution professional at the
address mentioned against entry No. 10
The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic
means.
Submission of false or misleading proofs of claim shall attract penalties.
Vijay P. Lulla
Interim Resolution Professional
PBA Infrastructure Limited
IBBI Regn No. IBBI/IPA-001/IP-P00323/ 2017-18/10593
AFA: AA1/10593/02/300627/109089;Valid Till 30.06.2027

Date: 01.10.2026
Place: Mumbai
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PUBLIC NOTICE

Notice is hereby given that the following share certificate(s) issued by ICICI Bank
Limited have been lost/misplaced and are not traceable.

Sr. Name of the Folio No Certificate Distinctive No. of
No. Shareholder/s ) No./s Number/s Shares
" . 6412652159 to
. | Mrs. Indru Vijay Israni
1 jay 1110083 | 1756751 6412653658 1,500
" . 33521191 to
. | Mrs. Indru Vijay Israni
2 jay 1110083 | 109950 33536190 15,000

The above share certificate(s) have been lost/misplaced and are not traceable. The

shareholder has requested the Company/Registrar and Transfer Agent to issue
duplicate share certificate(s) in lieu of the original certificate(s).

Any person having any claim, right or interest in the said share certificate(s) should

intimate the same in writing to the Company/Registrar and Transfer Agent within 15

days from the date of publication of this notice, failing which the claim, if any, will not

be entertained.

Name: Mrs. Indru Vijay Israni

Address: 14, Kamal Mahal Building, M. L. Dhanukar Marg,

Carmichael Road, Mumbai — 400026

Mobile: 9820050132

Email: indru@mac.com

Place: Mumbai
Date: 01.10.2026
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